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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 449 OF 2025

IN THE MATTER OF:
TRIBUNAL ONITS OWN MOTION ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS
INDEX
S. PARTICULARS PAGE
NO. NO.

1. REPLY ON BEHALF OF EXECUTIVE OFFICER, NAGAR
PALIKA PARISHAD, SAMBHAL IN COMPLIANCE WITH

ORDER DATED 06.10.2025 OF THE HON’BLE TRIBUNAL

2. COPIES OF THE LAND RECORDS PERTAINING TO THE
SITE IN QUESTION ARE ANNEXED HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-1
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COPIES OF GOOGLE EARTH AERIAL PHOTOGRAPHS
OF THE SITE IN QUESTION ARE ANNEXED HEREWITH

AND MARKED AS ANNEXURE-2

A COPY OF THE JOINT COMMITTEE REPORT DATED

18.12.2025 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-3

A COPY OF LETTER DATED 29.07.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-4

COPIES OF PHOTOGRAPHS OF IEC, DOOR TO DOOR
COLLECTION AND SOURCE SEGREGATION ARE

ANNEXED HEREWITH AND MARKED AS ANNEXURE-5

COPIES OF THE DETAILS AND PHOTOGRAPHS OF THE

WASTE PROCESSING PLANTS ARE ANNEXED

HEREWITH AND COLLECTIVELY MARKED AS

ANNEXURE-6

COPIES OF THE CONTOUR SURVEY REPORT, THE
WORK ORDER DATED 03.11.2025, AND THE
AGREEMENT DATED 04.11.2025 ARE ANNEXED
HEREWITH AND COLLECTIVELY MARKED AS

ANNEXURE-7
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COPIES OF THE CERTIFICATE OF LEGACY WASTE

PROCESSING AND PHOTOGRAPHS OF PROCESSING

SITE ARE ANNEXED HEREWITH AND COLLECTIVELY

MARKED AS ANNEXURE-8

10.

COPIES OF THE NOTICE DATED 02.08.2024 AND THE

FINE SLIPS DATED 13.10.2024 AND 15.11.2024 ARE

ANNEXED HEREWITH AND COLLECTIVELY MARKED

AS ANNEXURE-9

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL -bhanwar(09jadon@gmail.com

PHONE NO.-7838248353

Date: 10.01.2026
Place: NOIDA


mailto:EMAIL-bhanwar09jadon@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL e
PRINCIPAL BENCH NEW DELHI v

ORIGINAL APPLICATION NO. 449 OF 2025

IN THE MATTER OF:

TRIBUNAL ON ITS OWN MOTION | ... APPLICRNT"
VERS.US'

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

REPLY ON BEHALF OF EXECUTIVE OFFICER, NAGAR PALIKA

PARISHAD, SAMBHAL IN COMPLIANCE WITH ORDER DATED

06.10.2025 OF THE HON’BLE TRIBUNAL

I MA/W L—QQM—ITWW aged about 44 years, S/o- Shri

et Mullisles k Tiwa | posted as EO, NPP, Sambhal, Uttar Pradesh do

hereby solemnly affirm and state as under:

1. That, I the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

reply.

Mae LB Qu T



81

2. That, I state that the contents of this reply have been drafted by my counsel on

my instructions, and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

T\ BACKGROUND OF THE MATTER

7 : ' .

[Hat, m the present Original Application, the applicants have raised
grievances regarding unauthorised waste dumping and subsequent
environmental pollution at Turtipur Ilha, Near Darya Sar Graveyard, Sambhal,

Uttar Pradesh.

- 4. That, the matter was last listed for hea;ing on 06.10.2025, wherein the Hon’ble
Tribunal directed as follows:

w.d. In view of the ‘averments in the application, we conszder it
appropriate to have response of (1 ) State of Uttar Pradesh through Chief
Secretary, (2) Principal Secretary, Urban Development Department,
Government of Uttar Pradesh (3) District Magistrate, Sambhal (4)
Executive Officer, Nagar Palika Parishad, Sambhal (5) Uttar Pradesh
State Pollution Control Board through its Member Secretary who stand
impleaded as respondents No. 1 to 5. The Registry is directed to prepare’
and attach memo of parties to the application and issue notices to

respondents No. 1 to 5 requiring them to file their replies/responses
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7. List on 12.01.2026 for further consideration...”

I. REPLY IS AS FOLLOWS

i. REGARDING THE SITE IN QUESTION

5. That, the site in question, situated at Village Turtupir Ilha and admeasuring

gstruction and D
&

s ablishment ofa Mﬁnicipal Solid Waste (MSW) Plant, keeping in view the

esign Services (C&DS), U.P. Jal Nigam, for the

requirement of maintaining adequate distance from residential areas and
educational institutions. The entire site floor has a concrete base lining, which

was constructed by the C&DS deparfment.
Copies of the land records pertaining to the Site In question are annexed
herewith and collectively marked és Annexure-1.

6. That, the site in queétion is located at a considerable distance from residential
colonies, commercial and educational institutions. In particular, the site is
situated at an aerial distance of 563 meters from Holy Suffah Public School,
as measured through Google Earth software.

Copies of Google; Earth aerial photographs of the site in question are annexed

herewith and marked as Annexure-2.

IAM K&@ﬂ.; Twars
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7. That, further in compliance with the directions of the Hon’ble Tribunal, a Joint
Committee comprising representatives of the Uttar Pradesh Pollution
Control Board (UPPCB) and the District Magistrate, Sambhal, inspected
the site in question on 11.12.2025. In the Joint Committee Report dated
18.12.2025, it has been recorded that the site is not in close proximity to any
residential, commercial or educational estat;lishment.

A copy of the joint committee report dated 18.12.2025 is annexed herewith

and marked as Annexure-3.

pthe General Manager C&DS, Jal Nigam (Urban), for the completion of the

project.

A copy of letter dated 29.07.2025 is annexed herewith and marked as

Annexure-4.

ii. REGARDING FRESH WASTE MANAGEMENT

9. That, the Vdaily generation of Municipal Elid Waste at NPP Sambhal is
approximately 109.1 TPD, out of which(QTPD comprises wet waste, 44.7
TPD comprises dry waste, and approximately 4.4 TPD comprises domestic
hazardous and sanitary waste,

Uans L0 Tiwes

-«
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10.That, efforts are made to ensure segregation of MSW at the source/household
level at the time of collection. For this purpose, continuous Information,
Education and Communication (IEC) activities are undertaken through a
professional IEC team, including public awareness programmes relating to
scientific waste management practices.
Copies of photographs of IEC, door to door cqllection and source segregation
are annexed herewith and marked as Annexure-5 !

}‘ 11.That, out of the 60 TPD wet waste, 25 TPD is processed through a pit-based

\Mhree MRFs of 10 TPD capacity each and one MRF of 15 TPD capacity.

Further, for the processing and disposal of approximately 4.4 TPD of domestic
hazardous and sanitary waste, NPP Sambhal has ent;red into a MoU with
with M/S Biomedicai Waste Disposal agency which is carrying out the
disposal of said waste.

Copies of the details and photographs of the waste processing plants are

annexed herewith and collectively marked as Annexure-6.

A

iii. REGARDING LEGACY WASTE MANAGEMENT
12.That, no fresh waste has been brought to the site since 01.01.2025. As per

the contour survey conducted at the site, the quantity of legacy waste was

| N dDp T
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estimated to be approximately 50,000 metric tonnes (MT). For the purpose
of remediation thereof, and pursuant to the tendering process, a work order
was issued to M/s Verde Monde Infra Projects Pvt. Ltd. (‘the firm’) on
03.11.2025, followed by the execution of an agreement between NPP,
Sambhal

and the said firm on 04.11.2025. The firm commenced processing

of the legacy waste with effect from 16.11.2025, for which a trommel

machine having a processing capacity of 600 TPD has been deployed at the

13.That, as per the terms of the agreement, the firm is required to i)rocess the
legacy waste present at the site within a period of three months from the date
of execution of the agreement, i.e., by February 2026. During the period from
16.11.2025 to 31.12.2025, a total of 28,003 MT of legacy waste has been
processed, resulting in the generation of 5041‘ MT of RDF, 16802 MT of

- compost, 2800 MT of Inert and 280 MT of C&D Wéstes.
Copies of the certificate of legacy waste processing and photographs of
brocessing site are annexed herewith)‘and collectively marked as Annexure-8.
14.That, as submitted in the paragraph above, till 31.12.2025, a total of 28,003
MT of legacy waste has been processed. Further, out of the total 5,041 MT of

Refuse Derived Fuel (RDF) generated during the processing of legacy waste,
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810 MT has been disposed of, while the remaining 4,231 MT is presently

stored at the site, Similarly, out of 16,802 MT of compost generated, 1,470

MT has been utilised/disposed of and 15,332 MT is presently available at the

site. Further, out of 2,800 MT of inert material generated, the entire quantity
has been disposed of ang no such waste is presently stored at the site.
Likewise, out of 280 MT of C&D wastes generated, the entire quantity has

s obeen disposed of and no sych Wwaste is presently stored at the site. It is most

"15.That, the deponent, vide letter No. 1068/SVA-V/2024-25 dated 02.08.2024,

issued a notice prescribing a fine of Rs. 5,000/- for any individual or
organisation found indulging in open burning of waste. In furtherance thereof,
fines of Rs. 5,000/-‘ each were impdsed on two individuals for violations
recorded on 13.10.2024 and 15.11.2024, respectively.

Copies of the notice dated 02.08.2024 and the fine slips dated 13.10.2024 and

15.11.2024 are annexed herewitil and collectively marked as dnnexure-9.

16.That, the deponent remains dutyzhound to take all requisite steps to secure
faithful compliance with the directions of the Hon’ble Tribunal and shall
continue to do so in future as well.

17.Hence, this reply is respectfully submitted for kind perusal of this Hon'ble

Tribunal.

M ADG. Toves
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/ 18.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

| eriﬁed at SMJL%Q

Maws BOL Toowsd

DEPONENT

VERIFICATION:!

on this /o day of January 2026, that the contents

of the above affidavit from paragraphs 1 to 18 are true and correct to the best of

my knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.

b

Va

SARFARAZ NAWAZ

dvocate

Reg No. UPO4305/03

.O.P No.023782/18

ADVEATE Civil Court Sambhal
. Mob 9837029924

Mass L a. Trives

DEPONENT
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95 ANNEXURE-2

ANNEXURE 1: GEO-LOCATION OF SITE

ﬂ Area of Site

Perimeter
95084 m

Area
16.800.18 m?

Advanced measurements ©

Elevation estimate
Min: 214.72 m | Median: 219.49 m | Max: b
| 2Em

Googe 100X  Data arbution 452025 100m, camers 876 28'35Z3NTEI23CE 21m

Legacy Site — Turtipur Elha

%y Untitled measurement

Length
G634m

Heading
9133
Turtipur Elha

Advanced measurements @
Elevation estimate
Min: 217.45 m | Median: 219.89 m | Max:
2568m
M Slope estimate
& Edit

00004

Google 100%  Data attribution  4/5/2025 0OM  Camera SY3m  28'35'36°N TEUI243E 220m

Distance between Legacy Site and Holy Suffah Public School > 500m

G Scanned with OKEN Scanner
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fg - AFEE eRa e, 73 foeeil ¥ €Y 0.A. No. 449/2025 Tribunal on its own motion Yersuy

State of Uttar Pradesh & Ors. # uiRa arey fa=id 06.10.2025 B S ERIE @ e H|
HEIeT,

T SR s qEE < R S, 7 feel ¥ GRIY 0.A. No. 449/2025 Tribunal on is
wun motion Versus State of Uttar Pradesh & Ors. % GIRG STGRT {71 06.10.2025, &1 e g FRA BT HE T
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“nd In view of the averments in the application, we consider it appropriate to have response of (1) State
of Uttar Pradesh through Chief Secretary, (2) Principal Secretary, Urban Develepment Department, Governmenl of
Uttar Pradesh (3) District Magistrate, Sambhal (4) Executive Officer, Nagur Palika Parishad, Sambhal (5) Uttar
Pradesh State Pollution Control Board through its Member Secretary who stand impleaded as respondents No. 1 to 5.
The Registry is directed to prepare and attach memo of parties to the application and issue notices to respondents No. |
to 5 requiring them to file their replies/responses.
) 5. In view of the averments made in the application, we also consider it appropriate that a Joint Commuttee be

- constituted to verify the factual position and to suggest appropriate remedial action. Accordingly, we constitute a Joind

Comimittee comprising of representatives of UPPCB and District Magistrate, Sambhal and direct the same to meet
within two weeks, undertake visits te the site, look into the grievances of the applicant, associate the applicant and

representative of the concerned project proponent, verify the factual position and suggest appropriate remedial
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Tribunal on its own motion Versus State of Uttar Pradesh & Ors. H 3 06.10.2025 Bl ST
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“. ot In view of the averments in the application, we consider it appropriate to have
response of (1) State of Uttar Pradesh through Chief Secretary, (2) Principal Secretary, Urban
Development Department, Government of Uttar Pradesh (3) District Magistrate, Sambhal (4)
Executive Officer, Nagar Palika Parishad, Sambhal (5) Uttar Pradesh State Pollution Control Board
through its Member Secretary who stand impleaded as respondents No. 1 to 5. The Registry is
directed to prepare and attach memo of parties to the application and issue notices to respondents
No. 1 to 5 requiring them to file their replies/responses.

5. In view of the averments made in the application, we also consider it appropriate that a
Joint Committee be constituted to verify the factual position and to suggest appropriate remedial
action. Accordingly, we constitute a Joint Committee comprising of representatives of UPPCB and
District Magistrate, Sambhal and direct the same to meet within two weeks, undertake visits to the
site, look into the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and suggest appropriate remedial
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104 ANNEXURE-5

: IEC, BCC, DOOR TO DOOR COLLECTION&
SOURCE SEGREGATION

e o e B o i it e Decimal  DMS

arai Tarin
g Latitude 28.552123 28°337° N

Uttar Pradesh
ind!a Longitede 78 8832731 TEIYLTE

2025-10-19(Sun) 08:23(am)
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106 ANNEXURE-6
- : PLANT DETAILS
Ward Capacity
S.No. Nuinhes Ward Name Plant Type Plant Name (TPD)
Material
1 20 | BEGAM SARAI | Recovery MRF Hata 15
Facility
(MRF)
5 20 BEGAM SARAI Waste to | Wet  Waste 25
Compost Plant
Material
MRF
SHAZADI Recovery .
3 4 SARAI Pacility iSI*1aI'1zad1$ar:a 10
(MRF)
Material
4 71 BADAUN Recovery g[le D 10
DARWAZA Facility RIS
Material
BARKHERIYAN | Recovery .
2 33 | SARAYTREEN | Facility DR WAzl 10
(MRF)
6 20 | BEGAM SARAI | naste  fof Waste o 25
Compost Compost
C & D Waste | C&D Waste
7 20 BEGAM SARAI | Processing Processing 15
Facility Plant
DRY WASTE PLANT — MATERIAL RECOVERY FACILITY

nArERIAL '

FAELB cODE- 600666
clCITY- 15TPD

CENTER
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r Memorandum of an agreement

First Party \
Second Party

’
JEE”
e
G~

. of N
B

&

L

- A

[~ CUSTOMER 1D NUMBER: - CEMW F/SML/BMWDA- A203- SML -001
' o-on this 30 Day AUGUST-2024 at MATHURA

- S LY AN s
p T S . peme it odan,
WL T - -

This Agreement’ié entered int
DOMESTIC HAZARDOUS WASTE, SANITARY WASTE BY AND BETWEEN

'M/s. BIO MEDICAL WASTE DISPOSAL AGE
«CBMWTF Operator” which expression shall,

to the context mean and include its succegp
assigns) through Mr. VIPUL SATHE who [k

management to enter into and sign this agree
operator of the One Part.

AND

M/s. EXECUTIVE OFFICER, OFFICE-NAGAR PALIKA PARISHAD, SAMBHAL,
DISTRICT: SAMBHAL -(U.P.) (Hereinafter referred to as “WASTE GENERATOR”

which expression shall, unless contrary to and or repugnant to the context mean
and include its successors, representative and permitted assigns) through
EXECUTIVE OFFICER, OFFICE-NAGAR PALIKA PARISHAD, SAMBHAL, DISTRICT:

SAMBHAL -(U.P.) Other Part. '
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,@, BIO MEDICAL WASTE
' DISPOSAL AGENCY 42

COMMON BIO MEDICAL WASTE TREATMENT FACILITY

MEMBERSHIP CERTIFICATE

EXECUTIVE OFFICER

OFFICE - NAGAR PALIKA PAR]SHAD
SAMBHAL,

DISTRICT: SAMBHAL (U.P.)

THEY ARE NOW REGISTERED MEMBER OF OUR COMMON BlO-WASTE ,
TREATMENT FACILITY i

/ PLANT : KHASRA NO: 622, RAYA NEEM GAON ROAD .
VILLAGE PANDWA TEHSIL: MANTT DISTRICT MATHURA(U P-)

OFFICE : 55, KRISHNA ORCHID/COLONY, PHASE 2/ GOVERDHAN/ROAD, MATHURA (U.P)
FOR SAFE, LEGAL AND SCIENTIFIC'DISPOSAL OF BIO:MEDICAL WASTE

Client ID: CBMWTE/SML/BMWDA=-A203-SML-001

' Validity: - 315t MARCH 2025
One Méy Enroll For Registration/Activation Of Membership By Calling

BIO MEDICAL WASTE DISPOSAL AGENCY

Mobile Number 7055889905, 7895268899

\‘\edicaf |
-9 ) o) ‘ _ Bio Medical Waste Disposgifgenc:
o I/b, 3',5 g =
* 7 | Salhe

O e&\ Signatory Authorty

This is a QR Generated Certificate

(¥ scanned with OKEN Scanner

5

& Scanned with OKEN Scanner

@ Scanned with OKEN Scanner



" ANNEXURE-7

T 7R 3R0 ' |
——__ Contour Survey 3
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ST TR Uifersr uRYE TR
TAid—L2 2 /wiofo /2025—26 Reid- 04.1|-2025
BT 3R (WORK ORDER) -

M/s VERDE MONDE INFRAPROJECTS PVT. LTD.
1076/GF, Sector-5, Greenwood Enclave,

Wave City, NH-24,

Ghaziabad, Uttar Pradesh — 201010

faww. U TR UIferepT YR WHe & Hivel $U HI5C W (Legacy Waste) %arcﬁ Rafgae=
dYT Fresh Waste & TEEHRUT %ﬁ contractor T 4|

e
() Ffeen famis 16/10/2025 .
(ii) 3Mueh! FAfAqT WA 2025 DOLBU_1083346_1 IWRIad fAfdar & day of

SWi fawae ffder & deu & st ag gfeya fasan s § & st Afder dva
;ﬂ?mwwmﬁwﬁﬂé% S fAifder sxmaw # Sfcafad 2t o ud s
3 1

.4 faawor faazor
1 fAf4ar SXaaW & SJ9R Legacy waste @1 T 43,000 Hifes & (& 25%)
2 DHTHTATE@Us400ufadficded  2208.00 A @

ST SO P Sl & fo 5 Bt et & et 1 Al @ 15 Rt & oftee Frorferfe
3froeiaard guf &Y D

1; ﬁrﬁmaﬂmﬁf% STTHR gI&l W(SecuntyDeposxt)GmTaﬁl

2. - IUde ARG YUf SR & YT T URH HY |

ﬁmqﬁmﬂ"
1. ﬁﬁmﬁmmﬁﬁ%ﬁﬁq W@WWLegacy Waste & STI-
fAfSur aur Sudrse &t Twis WA 7, WY € Y $ IWid I SarRy

verdl &1 dgfe Ud yaieRvig w9 & g FAaer of wfafa 21
2. VPRI G Td AR &1 RITTAT o SMaRad YY) YHe 7R UIierdT aReg gRI

JUTR HRI T |
3. VHERRUI UfehdT & GRS 811 aret Tt Waste (3@2w)/3ifsra uardl & fRAuem &t
ﬂ@fw Verde Monde Infraprojects Pvt. Ltd. &1 gt

& Scanned with OKEN Scanner
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4. Legacy waste inc&willg'émm@mmm. ROF, Inert 3Tfe T
e Tl | fues s &
5. Contractor G R SURIE T 7R ¥ SRR shewd wfed R Fuffe @ w

fa s
6. @W/W%W%Wﬁﬁmo@o@oﬁaﬁw

YOS WRATE SR uiferest § STHT S B |
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- AGREEMENT BETWEEN

Executive Officer Nagar Palika Parishad, Sambhal here in after referred to as "NPP" or the
First Party which expression shall, unless excluded by or repugnant to the context, be deemed
toinclude it's successors, and assigns of the First Party acting through representative, Executive
Officer Nagar Palika Parishad, Sambhal.

AND

M/S Verde Monde Infraprdjects pvt. Ltd. a Company registered under companies Act, 1956,
having its registered office at 1076/GF, Sector-5, Greenwood Enclave, Wave City, NH-24,
Ghaziabad, Uttar Pradesh-201010, hereinafter referred to as or the Second Party which
expression shall, unless excluded by or repugnant to the context, be deemed to include it's
successors, and assigns of the Second Party acting through its representative Shri Raj Tilak
Singh.
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AGREEMENT BETWEEN

Executive Officer Nagar Palika Parishad, Sambhal here in after referred to as "NPP" or the
First Party which expression shall, unless excluded by or repugnant to the’context, be
deemed to include it's successors, and assigns of the First Party acting through
representative, Executive Officer Nagar Palika Parishad, Sambhal.

AND

M/S Verde Monde Infraprojects Pvt. Ltd. a Company registered under compan!es AGE;
1956, having its registered office at 1076/GF, Sector-5, Greenwood Enclave, Wave City, N.H-
24, Ghaziabad, Uttar Pradesh-201010, hereinafter referred to as or the Second Party whfc'h
expression shall, unless excluded by or repugnant to the context, be deemed to include.lt s
successors, and assigns of the Second Party acting through its representative Shri Raj Tilak

Singh.

The First Party and Second Party shall hereinafter individually refer to as 'Party' and
collectively referred to as 'the Parties'.

WHEREAS the Second Party is selected by Nagar Palika Parishad, Sambhal U.P. Government
for scientific processing and clearing of legacy waste site at Turtipur lllah, Hasanpur Road,
Sambhal (Location of Site) by process of bioremediation.

WHEREAS the First Party is the Urban Local Body in-charge of municipal functions in Nagar
Palika Parishad Sambhal (Name of NPP)

WHEREAS the first Party has agreed to provide technical assistance to the Second Party and
support in execution of the Project. '

Now, THEREFORE in consideration of the mutual premises and covenants set forth herein,
the Parties have agreed and do, hereby agree as follows:

Initial Quantity of the Iegacy waste (As per DPR approved) in MT
43000.10 MT
Total Value of the work @ Rs 484.00 per MT

Rs 20800000.25 Construction of this A

greement shall be governed b and :
accordance with the laws of INDJA. v construed in
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scope of Work/Protocol ’
g ; Build & Operate

Design,
x Trms of RFP inCIUdGS i . .
din Vore 1 and clearing of legacy waste sites including

1. The scope of work as mentione
ntific and envlronmentally sustainable

the required infrastructure for bioremediation
disposal of residual material after processing in a scie

manner. | |
imited to Excavating,

by using suitable
|s excavated,
sorting,

cessed waste, but is not |
logical degradation,
t and taking all the materia
ble materials and segregating,

It involves the reduction of the un-pro
Compacted mixed garbage which underwent bio
Mechanical Sieving Machine or any other equipmen
in the assigned land areas and retrieving, recovera

selling, storing, diverting for recycling the excavated materials.

; . ; Waste along
Objective of the project is to achieve 100% processing and disposal of Legacy

with reclamation of the dumpsite land.

2. Technology
oad, Sambhal (Name of Site) shall

Processing of Legacy Waste at Turtipur [llah, Hasanpur R
dance with present rules

be done by the second Party deploying suitable technology in accor
and regulations, norms of Government Authorities like MOEF & CC, CPCB, UPPCB, Solid

Waste Management Rules 2016, National Green Tribunal (NGT) etc.

The technology should be flexible enough to augment the capacity and accommodate
environment friendly changes to be imposed by governing authorities & regulatory agencies

during the currency of contract.
3. Plant & Capacity

Second Party shall install/deploy the processing facility/disbosal facility of appropriate
capacity and required manpower so as to clear the whole dump site allotted within a period
of 3(Months) or as first Party feels necessary.

All the facilities required by applicable law and to
meet scope & conditions of thi
shall be set up by Third Party. Sl R

All expenses pertaining to setting up,

; operation and subsequen '
machinery shall be borne by the Sec quent removal of required plant &

ond Party. Second Party shall at its cost, expenses and

ments as would be necessary to implement the project

and to meet all of its obligations under this Agreement, in a timely ma
) nner.

power and water to the work site. One time cost f i

S . )
econd Party will pay the bill for usage of power and wate
ki
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5. Subsequent Assessment of quantity/ Weight ment System

Alter formation of windrows for the first time, contour survey shall be carried by Second

Party under supervision of representatives of First & Second Party to assess the impact of
windrows formation on volume of dump if desired by Second Party.

™ i i 'c
second Party shall carry out contour survey every month for monitoring volumetri

reduction of existing dump and submit its report to First Party with calculations of quantity
processed in the month.

The Weighment system shall be installed at site by Second Party as mentioned in Clause-
11.5 of Terms of RFP, Vol-1. '

6. Land_

Initial land required for setting up processing plant and machineries shall either be created

by Second Party at legacy dump site by clearing/moving dump or using plain land if available
at the dump site.

To meet any additional land required for subsequent expansion of the processing plant,

Second Party can use the land that is recovered after processing the legacy waste till the
project period.

The land area reclaimed by processing will remain with the Frist Party except as required for
setting up of plant which can be used till completion of project period.

The Second Party shall ensure:optimum utilisation of the project site and shall not use the
same for any purpose not connected or incidental to the project or related activities.

7. Disposal

It is the sole responsibility of Second Party to dispose off all the rejécts/inert generated
during the process.

By-products from such processing viz, recyclables, RDF, enriched soil etc, will be the
property of the Second Party. . ' '

E-waste, hazardous waste and recyclables suc
way form the part of inert waste.

The cost of the transportation of RDF

or any other product(s)
will be borne by the Second Party. ’

including leachate handling

Yo
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Second Party shall in all respect of the project, procure the applicable Permits and be in
compliance thereof at all times during the currency of this Agreement.

8. Monitoring of the processing facility

It shall be primary duty of the First party to make concurrent monitoring on daily basis
about the operation and maintenance of processing facility and any deficiency observed
must be duly communicated on the same day. The parties agree to mutually adopt 2
transparent, standard operating procedure for quality monitoring of the processing facility
and its operation. The First party will provide suitable guidance and may also make its own
mechanism to verify and inspect the operations of the processing facility. The First party
may on its own or through any other agency monitor the quality of services rendered by
Second party. | ' '

9. Periodical Reporting

The Second Party shall, at the end of every month or at lesser intervals as required by
First/Second Party, furnish detailed breakup in MT of Total Legacy Waste processed.
However, RDF, Recyclables, Inert and construction & demolition ‘waste, soil conditioner
segregated/received in processing of waste may also be submitted if asked.

10. Testing

Thé soil conditioner received as by-product of processing shall be reduired to be tested
quarterly or least twice as per the duration of the project for "Seed Germination Test" or
any other test required for suitability of soil conditioner/processing residue being safe
before disposal.

Sample for testing shall be taken in presence of representatives of all parties and shall be
sent to ITRC/reputed NABL accredited Lab for testing. Cost of sample submission and testing
shall be borne by Second Party. ‘

Above procedure‘shall be applicable for all other test(s) required to ensure waste being
processed as per applicable Rules/Guidelines.

11. Submission of Bill

Contractor shall submit required GST bill for payment at-contracted rate Rs 484.00 per MT
(exclusive of GST) of waste processed at designated site.

The Bill shall be submitted with the contour survey report along with calculation of net
quantity calculated on the basis of density of waste. The survey report and calculations shall

be duly checked and calculation be verified by JE and AE of designated at Nagar Palika
parishad sambhal ‘
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The Weighment Slips (Kanta Parchi) of RDF, Rec
the site shall also be attached with t
representatives of Nagar Palika Parish

yclables and Soil conditioner removed from

he Bill. The weighment slips shall be verified by the
ad

12. Payment

Payment shall be done by Frist Party to Second Party

Frist Party shall make the payment of bills of Second Party within 14 days of submission of
bill. _

Achievement of required Milestones within the bill period shall also be ensured before
payment of bill, )

RFP Documents (Agreement). :

14. General Provisions

Property that may arise during the execution of project.

he CIrcumstances of such accident and
subsequent actions taken by the Third Party.



121

f of Itsélf and/or

sation Frist Party on behal
f performance

second Party fails to pay the requisite compen
by encashment O

First Party shall have the right to recover the same
Security/any sum payable to Second Party.

hase and maintain all insurances In

f Project facilities, workmen
r insurance that may

The Second Party at its own cost & expenses shall purc
respect of Contractor's risk, loss, damage or destruction 0
compensation, third party liability including injury or death or any othe
be necessary in accordance with Good Industry Practises.

16. Effective Date, Validity of this Agreement & Amendment

ate of commencement of processing from the

Effective date of this agreement will be the d
f RFP, Vol-1 & Vol-Il.

date of signing of this agreement as mentioned in Terms O

In case if, any part of this agreement is in conflict with RFP document and or any previous

MOUEs etc., clauses of this agreement.will prevail.

The term Authority for this contract shall mean Executive Officer, Nagar Palika Parishad

Sambhal

This Agreement shall remain in force for three Months & Zero days from the date of signing
of this agreement unless terminated earlier or extended through a mutually agreed

amendment to this Agreement.

This agreement will remain valid even if other scope of work is invalidated and/or are -

truncated and/or taken out of the scope of work.
The Agreement may be amended by written consent of the Parties to the Agreement.
Standard Force Majeure clause shall applicable if any such condition arises.

All the conditions of RFP Document except those modified or superseded in this agreement
shall also be part of this agreement.

17. Termination of Agreement

In the event of unsatisfactory performance in execution of the Project or violation of an

terms of this Agreement by the Second Party, this agreement can be terminated after d Y
notices of rectifications from Frist Party. In case of termination due to default of S ue
Party the Performance Security shall be forfeited by the First Party. SERSEONE

Under the instructions/orders of any Court/competent Authority or incid

con'dition beyond the control of Frist Party due to it is not possible to e an'y e

project; Frist Party may anytime tei’minate the Agreement, with pro erproc‘eed Vith the

Party. In such case no claim for any compensation regarding remZininngOtxsr;Osisw::lozd
) e
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admissible to the Second Party and Second Party shall remove all their plant & machinery
and processed waste components from the site.

The Agreement can be terminated with mutual agreement of the parties if the Force
Majeure conditions prevail beyond validity of Agreement.

Not with standing anything inconsistent contained in this Agreement, if the Party who has
been served the Termination Notice cures the underlying event of default to the satisfaction

of other party at any time before the termination occurs, the Termination Notice can be
withdrawn.

Termination of this Agreement -shall not relieve the Parties of any obligations already
incurred hereunder which expressly or by implication survives Termination hereof, and
except as otherwise provided in any provision of this Agreement expressly limiting the
liability of either Party, shall not relieve either Party of any obligations or liabilities for loss or
damage to the other Party arising out of or caused by acts or omissions of such Party prior
to the effectiveness of such Termination or arising out of such Termination.

18. Environmental Compliance

The Second Party shall, at all times, ensure that all aspects of the Project and the processes
employed in the construction of Project Facilities shall conform to the laws pertaining to the
environment, health and safety aspects including rules such as MSW rules, policies and
guidelines related thereto. The Second Party shall obtain and maintain from time to time
necessary clearances from all Government Agencies and for this purpose shall carry out, in
accordance with Applicable Laws, the necessary Environment Impact Assessment studies
and implement appropriate environment management plans and submit necessary reports
(including the reports to be submitted by the First Party) as per Applicable Laws. The whole
procedure shall be done as per the guidelines issued by the CPCB.

19, Settlement of Disputes

In the event any dispute or difference arises between the Parties out of or in connection
with this Agreement including the validity and interpretation thereof, it shall be referred by

either party to the Department of Urban Development, Govt. of U.P. and the decision of the
State Government will be final.

20. Evaluation

Department of Urban Development, Govt. of U.P. may, at it's discretion and it's own cost,
undertake or cause to be undertaken evaluation of the impact of the changing ground
realities and change in any of the basic- assumptions and cost effectiveness of the Project .
during the validity of this Agreement. The FristParty & The Second Party shall when required
give Urban Development Department or it's representative reasonable cooperation, inputs
and access to it's records in connection with this Agreement.
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f
21. Performance Security deposited under this contract shall be released after 6 month o
completion of project.

22. Mobilisation Advance: Mobilisation advance, if demanded by Second party, may be
sanctioned after approval of competent authority,

23. General Conditions

Scope of work, Implementation plan of the Project, has been detailed and defined in the
Agreement.

The progress report of the Project shall be submitted by the Second Party from time to time.

The progress of the Project and proper implementation will be inspected by the First Party
in form of visits from time to time : @ , e

Jor T
(Shriaj Tilak Sirigh) . &mﬂ

M/S Verde Monde Infra projects Pvt. Ltd. wgﬂf pama%ambhal

)
14
5
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/ ANNEXURE-8
; W et X www.verdemonde.com
e vionde, CIN No. U74999UP2018PTC100007
M
infraprojects
A Step Towords Healthy Future.....
To Date: 09" January, 2026

Executive Officer,
Nagar Palika Parishad,
Sambhal, Uttar Pradesh

Subject: Submission of Certificate of Segregated Fractions (Inert, RDF, and Compost)
from Processing of Legacy Waste at legacy waste Dumpsite located on Hasanpur
Road, Sambhal, Uttar Pradesh

Dear Sir/Madam,

We, VERDE MONDE INFRAPROJECTS PVT. LTD., hereby submit the Certificate of
Segregated Fractions, namely Inert material, Refuse Derived Fuel (RDF), and
Compost, generated from the processing of legacy waste at the legacy waste
dumpsite located on Hasanpur Road, Sambhal, Uttar Pradesh during the period of
16" November 2025 to 318! December 2025.

The processing and segregation of legacy waste at the above-mentioned site have
been carried out in accordance with the applicable rules, guidelines, and directions
issued by the competent authorities. The enclosed certificate details the quantities and
classification of the segregated fractions obtained during the processing operations.

We request you to kindly take the enclosed certificate on record for compliance and
further necessary action. In case any additional information, clarification, or
documentation is required, we shall be glad to furnish the same at the earliest.

Thanking you.
Yours faithfully,
For VERDE MONDE INFRAPROJECTS PVT. LTD.

INFRAPROJECTS PVT.LTD.

Authorised Signatory
Authorized Signatory

Enclosure:
Certificate of Segregated Fractions (Inert, RDF, Compost)

Verde Monde Infraprojects Pvt. Ltd.
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ANNEXURE 7: NOTIFICATION OF BURNING OF WASTE

Fine Imposed on Open Burning of Waste

—
No, 5
20k No. Receipt Receipt No.

b S3[  NAGARPALIKA PARISHAD, SAmBHAL

ymand Register N%ﬁ]%,?gﬁ,} 77%21) 876 M'

wceived from . ;/ / (17,7'(-}& ............
ipees (in words) m_" W

mwﬁéwﬁwﬁ

rtpayment of demand bill No, ... Dated .25, ////24?17

Executive Officer/Secratary

1 Collector

Clerk Incharge of Demand
and Collection Register
ntant Tax Superintendent

T MW ND, 5

NO~ o ~ Receipy
HiBok TG B 1) ¥ Receipt
.. el _ NAGARPALIKA mnrﬁmn SAMBHAL e,

i e marld Register No, . i e ] 7

RUPEES (in words) .

;ﬁ::oﬁgimq@% s
W éy & T3 ..ﬂ.ﬂf.f'fﬁf'.fﬁ_f,'_'fiﬁ,‘f,'ff_' f:ﬁ_'_'f_ﬁffﬁ:f'_'ﬁﬁff““.'f.'f.

Rs. _5,'0'029;—— " Executive Officer/Secratary

Dated ......... ... Ma/x(:on

Clerk Incharge of Demand
! and Cellection Register
i esountant Tax Superintendent
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